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Ab8tract of 1M Prooeedingll of ti,e Oouncil of the O ~  Gmeral 'f?! India, 

a8Bembled Jor eke P"'"pose of making Law8 and llegulatiOtl8 ""der ' ~ 

provision8 of the .dct of Parliament 24 <t 2lJ nc., cap. 67. . 

. The Council met at Government House on 1!'riday, the 18th January, ISS-i. 

PRE8HNT: 

His Excellency the Viceroy and Governor General of India, )[.G., G ••. 8.I., 
G ••. I.E., presiding. 

'1'he Hon'ble J. Gibbs, C.8.I., O.I.E. 

Lieutenant-General the Hon'ble'f. F. Wilson. O.B., O.I.B. 
'1'l1e Hon'ble O. P. llbert, C.I.E. • 

. . 
The Hon'ble Sir S. C. Bayley, K.a:.s.I., 0.1.1:. 
The Hon'ble 'r. C. Hope, C.8.1., O.I.B. 
The Hon'ble Sir A. Colvin, )[.C ••• G. 

The Hon'ble H. J. Reynolds. 
The Hon'ble H. S. Thomas. 
The Hon'ble G. H. P. Evans. 
The Hon'ble Kristod8s Pal, Rat BahMur, C.r.E. 
The Hon'ble J. W. Quinton. 
The Hon'ble T. M. Gibbon, C.I.EO 
The Hon'ble Amfr Ali. 
'l"he Hon'bla W. W. Hunter, LL.D., C.I.B. 

::MADRAS PARTITION DEEDS BILL. 

The Hon'ble Mil. InERT moved that the Bill to give effect to certain 
unregistered n ~ n  of pb.rtition relating to immoveable property in the 
Madras Presidency, and to remove doubts as to the titles conferred thereby. be 
taken into conaidl1ration. He said: -" This is a measure to remove doubt. sa 
to the legal effect of certain partition-deeds which have been executed in the 
Madras Presidency. It would have to be worked by the High Court 01 
Madras. and the Bill which is now befdre the Council was framed in exact 

accordance with the ~~  ~ submitted by the Judgea of that Court. 
The Judges have n ~~  Bill, and havl suggested one or two miuor 
amendments. which '/ppear to us to be reasonable and desirable to adopt. 
These are the amendment. which appear on the notice-paper to-day." 

..... '~ ' '  Motion ",u put and ag1'e6d to. 



74 V..J.LIDATION OF TITLES (P..J.NJAB). 

[Mr. Ithert. Si" Steuart ~ .  [18TH JA,NUABT, 

The Hon'ble Mu,. lLnERT also moved that, in section 1, clause (b), after the 

word "transferee" tho' words" for value" be inserted. 

'fhe Motion was put and agreed to. 

l.'he Hon'ble MR. ILBERT 0,180 moved that, in section 2, line 9, for t1)e· 
'Words "joined in the transfer" tlte words" directly or n ~  caused such 

privation of right" be substituted; in line 10, for the word "the" the word 
U his" be substituted; and in lines 10 and 11, the words" if any, in the hands 
of the heirs of the sharer,t be omitted. 

The Motion was put and agreed to. , 

The Bon'ble MR. ILBttllT also moved that the Bill as amended be passed. 

The Motion wal put and agreed to. 

NORTHERN INDIA A~~A  BILL. 

The Bon'bla SIR. BTEUART A. L~  introduced the Bill to amend and 

provide for the extension of the Northern India ~ .  Act, 1879, an4 
moved that it be. referred to a. Select Committee consisting of the Bon'ble 
MesarB. Il\lert and Quinton and the Mover. He said :-" I said all I had to 
eay on the subject in asking leave to introduce the Bill, and I need not take 
up the time of the Council again." 

) 

The Motion was put and agreed to. 

The Hon'ble SIB. Sl'EUART BAYLEY also moved that the Dill and Statement 
of Objects and Reasons be published in the local official Gazettes in English and 
in such other languagee aa the Local Governments think it. 

The Motion was put and agreed to. 

VALIDA'nON OF TITLES (PAN JAB) BILL. 

The Hon'ble M ... ILBIDILT introduoed the Bill for the validation of decisions 
passed on appeal by oertain Settlement-officers in the Panjab, and moved that 
it be referred to a Select Committee consisting of tbe Bon'hie Mr. Gibbs, the 
Bon'ble Sir B. Boyley and the ~. 

The Motion was put IUld tgreed to. 

, , 
The Hon'ble ML lLUIlT a1l10 moved that the Bill and Statement of 

Objects and ReMona be published in the Ptllfidb Oo"erttmeat G_elk in 
. Engliah and in 8uob otber langgages aa the Local GOTel'llment thinka Jit. 

The Motion was put IUld agreed to. 
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The Hon'bla M~. ILDERT also presented the lkpOJ·t of t.he SelC(·t Com-

mittee on the BIll to amend the Code of Crimino.ll)rocedure, 1882, 80 far liS it, 

relates to the ~. of jurisdiction over European 13ritish suhjects. 

SUNDRY BILLS. 

The Hon'ble MR. ILBERT also moved that the llon'ble Mr. Miller be 
added to the Select Committees on the following Dills:-

To amend the law relating to the survey, and the examination and gront , 
, of ~  to Engineers of Inland Steam',vessels, and to provide 
for certo.in other mntters relating to those vessels. 

To amend the taw relating to the survey of Steam-ships and the grant 
of certificates to Engineers of those flhips. 

The 'Motion was put nnd agreed to. 

EXPLOSIVES BILL. 

The Bon'bla MR. ILBERT also moved toot the Hon'ble Raf KristodU PIll 
be added to the Select Committee on the Dill to regulate the manufacture, 
keeping, sale, con\'cyance and ~ n of explosives. 

The Motion was 1111t nntl ngrecd to. 

'l'be Council adjoul'ned to }'l'idny, the 25th January, 1884-. 

FOaT WILLIA)( ; l 
Tke 18t" J,"lfllJry, IH.84. ~ 
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.J 

D. FITZPA1'RlCK, 

Si:creitJry tu lhe G(Jf}I'!1'ftmtln.1 of IlJdia, 

.Legulfltiw D'J'lIr/rtUlil. 
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